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Power Station and Refinery,
additional movement of traffic
and custom is fast building up.

(v) The Indian Navy will have the

I advantage of moving from

Polk Straits into the Gulf of

Manner without having to

cruise through international
waters.

At

(vi) There arc ample possibilities to
develop the hinterland which
will increase the potential
economic benefits.

I, therefore, request the Govern-
ment of India to come fo:ward to take
up the project for implementation n
the best interest of the nation without
any more dclay as it will push up the
project cost.

(viit) Power crisis in Uttar Pradesh
and nced for sapply of additional
power to the State,
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(Ix) Need for redressing the grievances
of Loco Running Staff,

SHRI BASUDEB ACHARYA
(Bankura) : All India Loco Running
Staff Association is organising a demon-
stration tuday at the Boat Club with the
intention to represent their grievances
before the Railway Minister, The Rail-
way Administiration has taken all
mcasurcs in order 10 see that the workers
cannot participate in the demonstration.
Their own leave and passes were denied
and they were being threatened with
dire consequences.

The Loco Running Staff of Indian
Railways are striving since long for
redressal of their demands but they are
being repressed and victimised and
their problems remain unresolved.
Their existing facilities bave bcen cur-
tailed and promotional policy has boen
changed. Thecy aro beoing forced to
work for more than ten hours and are
to work with sick rolling stock and
engines. The active workers of their
Association are under severe attack and
are penalised and transferred for any
trade union activity.

The convention of ILO decided to
bring duty hours of workers to 8 hours.
Parther, Inland Transport Committee
under ILO decided that the duty hours
of the workers should be brought t©
40 hours a week. In both cases, the
Government of India was a party to the



